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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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admitted in the school there and at this Steﬁe'
in order to accommodate Respmdent No, 4, he has been
disturbed from Jajpur-Keonfhar Road and Respondent
No. 4 has been posted in his place on his own request,
neither the
It is submitted that{_Respmdent No, 4 nor the
applicant has been relieved from their respective
posts, In view of this, by way of interim relief,
the Departmental Respondents are di rected that
in case Respondent No, 4 has not been relieved from
his present post by taday,then he should not be
relireved from the post at Bhadrak for a period of
15 days till 23,9,1999,applicant alsc need not
hand over the charge of the post at Jajpur-Keonjhar
Road till 234,©,1999, Learned standing.
wants to obtain instruction and file show cause,Let
him file show cause oy 23,9,99 after serving copy
on the éthér sidé on the quéétion of further
continuation olr otherwise of the interim order.Let
coby of this order be given to leamed cainsel for

both sides and sent to Respondents alongwith notices,
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Counsel Mr.,Mishra
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